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Steps to Prevent Pollution in Chemical
Factories

2381 SHRI! ARJUN SETHI : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether Government have evolved
any policy to ensure that adequate pollution
betterment measures are taken for protecting
environments at the time of setting up of
Chemicgl Factories; and

(b) if so, the details of guide-lines or
directions given at the time of issuing indus-
trial licences for setting up new units or for
expanding the existing ones to entrepreneurs
for obtaining clearance certificates from the
concerned pollution controlling authority,

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICAL AND FER-
TILIZERS (SHRI R.C. RATH) : (a) and (b)
Yes, Sir. At the time of issue of the letter
of intent, the following condition is imposed
on the applicant :-

““Adequate steps shall be taken to the
satisfaction of the Government to pre-
vent air, water and soil pollution. Furth-
er such anti-pollution measures to be
installed should confirm to the effluent
and emission standards prescribed by the
State in which the factory of the
industrial undertaking is located '’

Government have also listed 18 indust-
ties, in which certain chemical industries
have also been included, as having a high
potential for pollution, in respect of which
. the following additional measures are to be
ensured :-

(i) Confirmation from the State Dire-
ctor of industries that the site of
the project has been proved from
the environmental angle by the
competent state authority;

(i) Commitment of the entrepreneur
both to_ the State Government
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and the Central Government that
he will instal the appropriate equ-
ipments and implements the pre-
scribed measures for the preven-
tion and control of pollution.

(iii) Certificates by the concerned State
Pollution Control Board that the pr-
oposal meets with the environmen-
tal requirements and that the
equipment installed or proposed
to be installed are adequate
and appropriate to the requirements.
In cases wherever necessary, the
concurrence of the Department of
Environments optained regarding
satisfactory anti-pollution measures
to be taken by the industries.
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